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of Procedure and Conduct of Business in the Haryana Legislative Assembly :—

Bill No. 6—HLA of 2012
THE NATIONAL LAW UNIVERSITY HARYANA
BILL, 2012
A
BnL
to establish and incorporate a National Law University Haryana for
evolving and imparting comprehensive legal education fo
achieve excellence in all branches of
law and its allied disciplines.
BE it enacted by the Legislature of the Slate of Haryana in the Sixty-third
Year of the Republic of India as follows:—
CHAPTER -1
PRELIMINARY
1. This Act may be called the National Law University Haryana Shon title.
Act, 2012,

2. Inthis Acl, unless the context otherwise requires,- Definations.
() “Academic Council” means the Academic Council of the
University,

()  “Bar Council of India™ means the Bar Council of India
constituted under the Advocates Act, 1961 (Ceniral Act 25 of
1961),
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“Chancellor” means the Chancellor of the University;

“Chief Justice” means the Chief Justice of India;

“Executive Council” means the Executive Council of the
University;

“Finance Committee” means the Finance Committee of the
University,

“Governing Council” means the Governing Council of the
University,

“Government” means the Government of the State of Haryana;

“Registrar” means the Registrar of the University;
“Statutes, Ordinances and Regulations” mean Statutes,
Ordinances and Regulations of the University made under
this Act;
“University” means the Nationali Law Universily Haryana
established under section 3 of this Act;
“Vice-Chancellor” means the Vice-Chancellor of the University,
“Visitor” means the Visitor of the University.

CHAPTER - I
There shall be established a University in the State of Haryana

by the name of National Law University, Haryana.

@)

The University shall have perpetual succession and a commaon

seal with power lo acquire, hold and dispose of property both movable and
immovable, and to contract and may by the said name sue or be sued through its

Registrar.
&)

The University shall be engaged in teaching and research in law

and its allied disciplines.

@

The main seat of the University shall be at Rajiv Gandhi

Education City, Sonipat.
4.  The objects of the University shall be,-

(a)

(®)

©

(@)

®)

to evolve and impart comprehensive legal education including
distant and regular legal education at all levels io achieve
excellence in the field of law and its allied disciplines,

to organize advanced studies and promote research in all
branches of law and allied disciplines;

to disseminate legal knowledge and legal processes and their
role in national development by organizing lectures, seminars,
symposia, workshops and conferences,

to promote cultural, Jegal and ethical values with a view (o
promote and foster the rule of law and the objectives enshrined
in the Constitution of India;

to improve the ability to analyse contemporary issues of public
concern and their lega! implications for the benefit of public;
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() toliaise with institutions of higher learning and research in the

field of 1aw in India and aboard ;

{g) to publish periodicals, treatises, study books, reports, journals

and other [iterature on all subjects relating to law;

(h) 10 promote legal awareness in the community for achieving

social and economic justice;

(i) todo all suchthings as are incidental, necessary or conducive to

the attainment of all or any of the objectives of the University.
5.  The powers and the functions of the University shall be,— = Powers and

(1) to administer and manage the University and such centres for functions.
study, research, education and instructions as are necessary in furtherance of the
objects of the University,

(2) to provide for instructions in all branches of knowledge or
learning pertaining to law and allied subjects as the University may deem fit;

(3) to make provisions for research and for the advancement and
dissemination of knowledge of law through different modes including distance
learning/continuing education programmes;

(4 1o institute degrees, titles, diplomas, certificates and other
distinctions;

{5) to hold examinations and to confer degrees, litles, diplomas
and other academic distinctions on persons and to withdraw any such degrees,
titles, diplomas and other acadernic distinctions subject to such conditions, as the
University may determine;

{6) 1o fix, demand and receive fees and other charges, as may be
prescribed under the Ordinances; '

(7) o construct and maintain halls and hostels for the students of
the University;

(8) toestablish specialized study centres or other units for research
and instructions as are, in the opinion of the University, necessary in furthérance
of its objects; .

(9) tosupervise and control the residence and regulate the discipline
amongst the students and staff of the University and to make arrangements for
promoting their health and general welfare,

(10) to make arrangements in respect of residence, discipline and
teaching of women students;

{11} to create academic, technical, administrative, ministerial and
other posts and to make appointments thereto;

(12) to regulate and enforce discipline among the employees of the
University and to take such disciplinary measures, as may be deemed necessary;

(13) to institute professorships, associate professorships, assistant
professorships, and to create other teaching, academic or research posis required
by the University;
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(14) (o appoint persons as professors, associate professors, assistant
professors, or otherwise as teachers and research scholars in the University;

(15} to institule and award feliowships, scholarships, pnzes and
medais;,

(16} to provide for printing, reproduction and publication of research
and other works and to organize exhibitions;

(17) to sponsor and undertake research in ail aspects of law, justice
and social development;

(18) to co-operate with any other organizations in the matter of
education, training and research in law, justice, social development and allied
subjects and for such other purposes as may be agreed upon, on such terms and
conditions as the University may, from time to time, determine,

(19) to co-operate with institutions of higher learning in any part of
the world having objects wholly or otherwise similar to those of the University by
exchange of teachers and scholars and generally in such manner, as may be
conglucive to the common objects,

(20) to regulate the expenditure and to manage accounts of the
University,

(21) to establish and maintain within the premises of the University
or elsewhere such schools, colleges and study halls as the University may consider
necessary and adequately furnish the same to establish and maintain such libraries
and reading rooms, as may appear convenient or necessary for the University ;

(22) toreceive grants, subventions, subscriptions, donations and gifs
consistent with the objects of the University;

(23) to purchase, take on lease, or accept as gifts, or otherwise any
land or building or works, which may be necessary or convenient for the purpose
of the Universily, on such terms and conditions, as it may think fit and proper and
to construct or alter and maintain any such buiiding or works;

(24) tosell, exchange, lease or otherwise dispose of all or any portion
of the properties of the Universily, movable or immovable, on such terms and
conditions, as it may deem fit and proper without prejudice to the interests and
activities of the University;

(25) to draw and accept, to make and endorse, to discount and
negotiate Government of India and other promissory notes, bills of exchanges,
cheques or other negotiable instruments;

(26) 1o execute conveyances, transfers, re-conveyances, morigages,
leases, licences and agreements in respect of property, movable or immovable
including Government securities belonging to the University or to be acquired for
the purpose of the University,

(27) to appoint any person, in order (o execute an instrument or
transacl any business of the University, as it may deem fit;

(28) togive up and cease from carrying on any classes or departments
of the University;
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(29) 1o enter into an agreement with the Central Government, Stute
Government, the University Grants Commission or other authonties for receiving
Frants;

(30) to accepl grant of money, securities or property of any kind or
description on such terms and conditicns, 25 may be deemed expedient,

(31) io raise and borrow money on bonds, mortgages, promissory
notes or other obligations or securities, funded or based upon atl or any of the
properties and assets of the University ar without any securities and upon such
terms and conditions, as it may think fit and to pay out of the funds of the University
all expenses inciderzal to the raising uf money, and (o repay and redeem any
memey burrowed or debt made;,

(32) toinvest the funds of the University or moneys entrusted to the
Universtty in or upon such secunties or deposits and in such manper as f may
deem fit and from time to time transpose any investments;

(33) to make such Statutes, Ordinances, Regulations and other
(nstruments as may, from time 1o time, be considered necessary for regulating the
+ffairs and the management of the University and its properties and (o alter, modify
and to rescind them;

(34) to institute for the benefit of the academ’c, techmeal,
admintstrafive officers and other staff, in such manner and subject to such conditions
as may be prescribed by the Statutes, insurance fund, contributory provident fund
and vither schemes, as it may deem fit and lo make such grants, .s 1t may think fit for
the benefit of the staff of the University and to aid in the establishment and support
of associations, institulions, funds and trusts for the benefit of the staff and the
students of the University;

(35) toconfer honorary degrees and other distinctions in the manner
‘ard down in the Statutes;

(36) 1o delegate all or any of its powers to the Vice-Chancellor or
any committee of Lo any one or more members of its body orits officers; and

(37) todo all such other acts and things as the University may consider
necessary, conducive or incidental to the attainment or enlargement of the aforesaid
objects or any of them.

6. (1} All teaching in connection with the degrees, diplomas and
certificates of the University shall be conducled in accordance with the syllabi
prescribed by the Regulations.

(2) The courses and curricula and the authorities responsible for
organizing the teaching of such courses and curricula shalt be as prescribed by the
Statutes.

7. (1) The Chief Justice of Indta or his nominee, who shall be sitting
Judge of the Supreme Court, shall be the Visitor of the University

(2) The Visitor when present shall preside over the convocations of
the University and the meetings of the Governing Council.

Teaching.

Visitor.
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8. (1) The Governor of Haryana shall be the Chancellor of the
University.

(2) The Chancellor, when present and in the absence of the Visitor
shall preside over the convocations of the University and the meetings of the
Gouverning Council.

(3) The Chancellor may cause an inspection to be made by such
person or persons as he may direct, of the University, its builcings, libraries and
equipment and of any institution maintained by the Universily. and also of tic
examinations, teaching and other work conducted or done by (= University and
cause an inquiry to be made in the like manner in respect nt any matter connected
with the administration and finances of the University.

(4) The Chancellor may offer such advice lo the Umversity as he
may deem fit with reference to the result of such inspection or inguiry.

(5) The Unuversity shall communicate 1o the Chancellor the action
taken or proposed to be taken on such advice.

(6) In case of differences among the authorities or officers of the
Umversity on any matter which cannot be otherwise resolved, the decision of the
Chanceller shall be final.

(7) The Chancellor may invite a person ur persons of efrunence in
law and legal education to advise the University in relation to affairs of the
University as and when he deems il necessary.

CHAPTER - Hil
AUTHORITIES OF UNIVERSITY
9.  The following shall be the authorities of the University, namely:—
(a) the Govemning Council;
(h the Executive Council,
{c) the Academic Council ;
(@) the Finance Committee ;and

{e) suchother authorities as may, from time to time, be declared as
such by the Statutes.

10. (1) The Governing Council shall be the supreme authority of the
University and shall consist of the following persons, namely.—

(a) the Chanceilor as the Chairperson or in his absence the Vice-
Chancellor. However, the Visitor when present shall preside over
the meetings of the Governing Council,

{(b) the Vice-Chancellor as Convener;

{c) the Chief Secretary, Government of Haryana,
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{d) twomembers from amongst the sitiing Judges nomunated by the
Government with the concurrence of the Chief Justice or retired
Judges of the Punjab and Haryana High Court nominated by the
Chancellor on recommendation of the State Government,

(&) the Chrdrmean, Bar Counci! of India or his nominee from amongst
the members of the Bar Council of India;

(f the Advocate General, Haryana,

() 1wo eminent persons in the disciplines of social sciences and
humanities, nominated by the Chancellor on the
recommmendation of the State Gowvernment;

(h) two eminent persons in the iegal and educational fields,
nominated by the Chancellor on the recommendation of the
State Guvernment,

{1) the Financial Commissioner and Principal Secret-ry to
Govemment, Haryana, Finance Department, or his 1 yminee,

(j) the Financial Commssioner and Principal Secretlary to
Government, Haryana, Higher Education Nepartment, ot his
nominee;

(k) the Commisstoner and Secretary to Guvernment, Haryuna, Law
and Legislative Department, or his nomines;

(1) the Financial Commissioner and Principal Secretary to
Government, Haryana, Administration of Justice Department,
or his nominee; and

(m} the Registrar as Member Secretary.

(2) Where a person has become a member of the Governing Council by
reasons of the office or appointment he holds, his membership shall terminate
when he ceases to hold that office or appointment.

(3) The term of oftice of the nominated members under clauses (d), (g)
and (h) of sub-section (1) shall be three years and shall not be extended in any case.

4) A member of the Governing Council shall cease to be a member tf he
resigns or becomes of unsound mind, or becomes insolvent or is convicted of a
criminal offence mvolving moral turpitude. A member, other than the Vice-
Chancellor shall also cease to be member tf he accepts a full time appoiniment in
the University or if he, not being an ex-officio member fails 1o attend three
consecutive meetings of the Governing Council without the leave of the Chancellor.

{5) A member other than an ex-officio member, may resign from his office
by a letter addressed Lo the Chancellor and such resignation shall take effect as
soan as it has been accepted hy him.
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(6) Any vacancy ih the Governing Counci! shall be filted by normmation
of aperson by the respective authonity entitied to muke the same and the persotl s0
auminated shall hald office so long only as the member 11 whose place he is
appointed or nowninated could have held office 1f the vacancy had not oecurred.

11. (1) The Guorning Council /ha?? be the plenary authonty of tie
University and :hall formulate and review from time {o tire the hroad policies and
programmes of the University and devise measures for the improvement and
development of the University and shall also have the foilowing powers and
functions, name'y .—

(a) toconsider and pass the annual report, financial siatement and
the budget estimates prepared by the Exceative Couneil ard to
adopt them with or without modincaticn;

(b)  to make Statutes concerning the administration of the affars of
the University including prescribing the procedures to be
followed by the authorities and the officers of the University in
the discharge of their functions.

(2) The Governing Council shall mozet at least once 10 a year. An znnual
reeting of the Governing Council shall Me held on a date 1o be fixed by the
Executive Councl, unless some other date has beent fixed by the Governing Council
in respect of any yeur

(3) A report of the working of the University during the previous year,
togetherwith a statement of receipt and expenditure, the balance sheet as audited,
and the financial estimates shall be presented by the Vice-Chancellor Lo the
Guverning Council at its annuat meetings.

(4) The meetings of the Governing Council shall be called by the
Chancellor or by the Vice-Chancellor efther on his own or at the request of not less
than ten members of the Governing Council.

() Forevery meeting of the Governing Council, fifteen days notice shatl
be given.

(6) Omne-third of the members existing on the rolls of the Governing
Council shall form the quorum.

{(7) Each member shall have one vote and if there be equality of votes on
any question to be determined by the Governing Council, the person presiding
uver the meeting shall, in addition, have a casting vole.

(8) In case of difference of opinion among the members, the opinion of
the majority shall prevail.

(9) If urgent action by the Governing Council becomes necessary, the
Chancellor may permut the business to be transacted by circuiation of papers tothe

members of the Governing Council. The action so proposed to be taken shall not
be taken unless agreed to by a majority of members of the Governing Couacil. The
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action $o taken shall be forthwith intimated to all members of the Governing
Council. The papers shall be placed before the next meeting of Governing Council
for confirmation. In case the authority concerned fails to take decision, the matter
shall be referred to the Chancellor, whose decision shall be final.

12. (1) The following shall be the members of the Executive Council,
namely:—

(&)  the Vice-Chancetlor of the University as the Chairperson,

(b) the Chairman, the Bar Council of India, or his nominee from
amongst the members of the Bar Councii of India;

{c) the Financial Commissioner and Principal Secrelary to
Government, Haryana, Finance Department, or his nominee;

(d) the Financial Commissioner and Principal Secretary to
Government, Haryana, Higher Education Department, or his
nominee;

(e) three professars of law outside the University nominated by the
Chancellor on the recommendation of the Government for a
period of three years;

() three teachers of the University to be nominated by the Vice-
Chanceilor, of whom one shail be from amongst the Professors,
one from amongst the associate professors and one from amongst
the assistant professors by rotation for a period of two years; and

(g) twoteachers of the University teaching departments other than
Professors, to be elected from amongst themselves, for a period
of two years.

(2) Where a person has become a member of the Executive Council
by reason of the office or appointment he holds, his membership shall terminate
when he ceases to hold that office or appointment,

(3) A member of the Executive Council shall cease to be member, if
he resigns or becomes of unsound mind or becomes insolvent or is convicted of a
criminal offence, involving moral turpitude. A member other than the Vice-
Chancellor or teacher shall also cease to be a member if he accepts a full time
appointment in the University, or if he, being a teacher fails to attend three
consecutive meetings of the Executive Council without the leave of the Vice-
Chancellor.

(4> A member of the Executive Council other than an ex-officio
member may resign from his office by a letter addressed to the Vice-Chancellor
and such resignation shall take effect as soon as it has been accepted by him.

(5) Any vacancy in the Executive Council shali be filled by
nomination or etection, as the case may be and on expiry of the period of vacancy,
such member shall cease to hold the office,

Execulive
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13. (1)

The Executive Council shall be the Chief Executive Authority

of the University and, as such, shall have all powers necessary to administer the
University subject 1o the provisions of this Act and the Statutes made there- under;
and may make Regulations for the said purpose.

2

The Executive Council shall have the following powers and

functions, namely:—

(@)

(b)

©

to prepare and present the annuai report to the Governing Council
at its annual meeting, which shall include-

(i) areport on the working of the University,;

(ii) a Statement of accounts; and

(iti} budget proposals for the ensuing academic year,

to manage and regulate the finances, accounts, investments,
properties, business and ali other administrative affairs of the
University and for that purpose, constitute commiltees and
delegate the powers to such committees or such officers of the
University, as it may deem fit;

to invest any money belonging to the University, including any
undeployed income, in such stock, funds, shares or securities, as
it may, from time to time, think fit, or in the purchase of
immovabile property in India, with the like power of varying
such investments from time to time;

(d} to transfer or accept transfer of any movable or immovable property

€

®

®

)

M

on behalf of the University ;

to enter into, vary, carryout and cancel contracts on behalf of
the University and for that purpose to appoint such officers, as it
may think fit;

ta provide the buildings, premises, furniture and apparatus and
other means needed for carrying on the work of the University ;

to entertain, adjudicate upon, and if it think fit, to redress any
grievances of the officers, teachers, students and employees of
the University;

Lo create teaching, administrative, ministerial and other necessary
posts, to determine the number and emoluments of such posts,
lo specify the minimum qualifications for appointment to such
posts, on such terms and conditions of service, as may be
prescribed by the Regulations made in this behalf;

to appoint examiners and moderators, and if necessary to remove
them and to fix their fees, emoluments and travelling and other
allowances, after consulting the Academic Council ;
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(i) toselecl a common seal for the University; and

(k) 1o exercise such other powers and to perform such other duties
as may be considered necessary, or imposed on it by or under
this Act.

(3) The Executive Council shall meet, at least, once in three months
and not less than fifieen days nolice shall be given of such meetings. -

{(4) The meeling of the Executive Council shall be called by the
Registrar under instructions of the Vice-Chancellor or at the request of not less
than five members of the Executive Council.

(5) One-third of the members of the Executive Council shall form
the quorum at any meeting.

{6) Incase of difference of opinion among the members, the opinion
of the majority shall prevail.

(7 Each member of the Execulive Council shail have one vote and
if there be equality of votes on any question to be determined by the Executive
Council, the Chairman of the Executive Council or as the case may be, the member
presiding over that meeting shall, in addition, have a casting vote.

(8) Every meeting of the Executive Council shall be presided over
by the Vice- Chancellor and in his absence by a member chosen by the members
present.

(9) If urgent action by the Executive Council becomes necessary,
the Vice-Chancellor may permit the business to be transacted by circulation of
papers to the members. The action so proposed to be taken shall not be taken
unless agreed to by a majority of members. The action so taken shall be forthwith
intimated to all the members. The papers shall be placed before the next meeting
for confirmation. In case, the authority concerned fails to take decision, the matter
shall be referred to the Chancellor whose decision shall be final.

14. (1) The Academic Council shéll consist of the following persons,
namely.—

{a) the Vice-Chancellor who shall be the Chairperson ;

(b) three persons from amongst educationists of reptite or members
of the legal profession or eminent public men, who are not in the
service of the University, nominated by the Chancellor on the
recommendations of the Government;

(¢} Director General/Director Higher Education, Haryans or his
nominee;

(d) anominee of the Bar Council of India from amongst its members;

{e) all the Deans of faculties;

Academic
Council.
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®
®

@

all the Head of the Departments;

two members of the teaching staff, one each respectively
representing the associate and assistant professors of the
University, nominated by the Vice-Chancellor for a period of
two years on rotation;

The term of the members other than ex-officio members and

those whose term is specified by clause (g) of sub-section (1), shall be three years.

15. (1) Subject to the provisions of this Act, Statutes, Ordinances and
Regulations and overall supervision of the Executive Council, the Academic
Council shall manage the academic affairs and malters in the Untversity and in
particular shall have the following powers and functions, namely:——

@

)

(c)

(d)

®

@
@
)

®

to report on any matter referred or delegated to it by the
Goveming Council or the Executive Council;

to make recommendations to the Executive Council with regard
1o the creation, abolition or classification of teaching posts in
the University and the qualifications, emoiuments and the duties
attached thereto;

to formulate and modify or revise schemes for the organization
of the faculties, and to assign to such faculiies their respective
subjects and also 1o report o the Executive Council as to the
expediency of the abolition or sub-division of any faculty or
the combination of one faculty with another;

to recommend arrangements for the instruction and examination
of persons other than those enrolled in the University;

lo promote research within the University and to require from
time to time, reports on such research ;

to consider proposals submitted by the faculties;
to lay down policies for admission to the University,;

to recommend recognition of diplomas and degrees of other
Universities and institutions and (o determine their equivalence
in relation to the certificates, diplomas and degrees of the
University,;

to fix, subject to any condilions accepted by the Governing
Council, the time, mode and conditions of competitions for
fellowships, scholarships and other prizes and to recommend
for award of the same;

to make recommendations io the Executive Council withregard
to the appointment of exarniners and, if necessary, their removal,
fixation of their fees, emolurnents, traveling and other expenses;
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(k) to recomnmend arrangements for the conduct of examinations
and the dates for holding thern,

() toreview the resuit of the various examinations or to appomt
committees or officers to do so, and to make recommendations
regarding the conferment or grant of degrees, honours, diplomas,
licences, titles and marks of honour;

(m) torecommend stipends, scholarships, medals and prizes and to
make other awards in accordance with the Regulations and such
other conditions, as may be attached to the awards;

(n} to approve or revise lists of prescribed or recommended text
books and to publish the syllabus for the prescribed courses of
study;

(o) to approve such forms and registers as are, from time to time
required by the Regulations;

(p) ‘o formulate, from time to time, the desired standards of legal
education to be adhered in drawing up the curnculum /syllabi
for being taught in the University; and

(g} toperform, in relation to academic matters, all such duties and
to do all such acts as may be necessary for carrying out of the
provisions of this Act and the Regulations made thereunder.

(2) The Academic Council shall meet as often as may be necessary,
but not less than twice during an academic year.

(3) One-half of the e)':isling members of the Academic Counci! shall
form the quorum for a meeting.

(4) Incase of difference of opinion among the members, the opinion
of the majority shall prevail.

(5) Eachmember including the Chairman of the Acadermic Council,
shall have cne vote and if there be an equality of voles on any question to be
determined, the Chairman, or, as the case may be, the member presiding over the
meetings, shall in addition, have a casting vote,

(6) Every meeting shall be presided over by the Vice-Chancellor
and in his absence by a member chosen in the meeting to preside on the occasion.

(7) If urgent action by the Academic Council becomes necessary,
the Chairman may permit the business to be transacted by circulation of the papers
to the members. The action proposed to be taken shall not be taken unless agreed
to, by a majority of the members. The action so taken shall forthwith be intimated
to all the members. The papers shall be placed before the next meeting for
confirmation. In case, the authority concerned fails to take decision, the matter
shall be referred to the Chancellor, whose decision shall be final.
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16. (I) The Finance Commuttee shall consist of the following persons,
namely:—
(O Ex-officio members—

(I

@
(3

(a) the Vice-Chancellor (Chairperson) ;

{b) the Financial Commissioner and Principal Secretary to
Government, Haryana, Finance Department, or his
nonunee,

(c) the Financial Commissioner and Principal Secretary to
Government, Haryana, Higher Education Department, or
his nominee; and

(d) the Director General/Director, Higher Education
Department or his nominee.

Other members—

(2} one outside member having expertise in tinance to be
nominated by the Chancellor on the recommendation of
the Vice-Chancellor; and

(b) two Deans of faculties to be nomunated by the Vice-
Chancellor.

The Registrar shall be the Member Secretary of the Commitiee.
Nominated members of the Finance Committee shall hoid office

for a term of two years.

“

Three members, out of whom at least one member shall be

Government nominee, shall form the quorum.

follows:—

3)

(@

(®)

(©)

(@

The functions and duties of the Finance Committee shall be as

10 examine and scrutinize the annual budget of the University
and to make recommendations on financial matters to the
Executive Council,

to consider all proposals for new expenditure and to make
recommendations to the Executive Council;

to consider the periodical statements of accounts and {0 review
the finances of the University from time to time and to consider
re-appropriation statements and audit reports and (o make
recommendations to the Executive Council; and

10 give its views and (0 make recommendations to the Executive
Councif on any financial question affecting the University either
on its own {nitiative or on reference from the Executive Council
or the Vice-Chancellor.
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{6) The Finance Committee shall meet at least, thrice in every year,

(7} The Vice-Chancellor shall preside over the meetings of the
Finance Committee, and in his absence, a mernber elecled at the meeting shall
preside,

(8) Incaseof difference of opinion among the members, the opinion
of the majority of the members present shall prevail.

(9) Each member including the Vice Chancellor shall have one
vote and if there be an equality of vates on any question to be determined, the
Chairman or as the case may be, the member presiding over the meeting, shall in
addition, have a casting vote.

CHAPTER -1V
OFFICERS OF THE UNIVERSITY
17.  The following shall be the officers of the University, namely:—
(a) the Vice-Chancellor ;
(b} the Registrar,;
(c) Head of the Departments; and
(d) such other officers, as may be prescribed by the Statutes.

18. (1) The Vice-Chancellor shall be an academic/admunistrative pers. s.
and an outstanding scholar. He shall be a whole time salaried officer of the
University.

(2) The Government shall constitute a Search Comymittee consisting
of one nominee of the Chancellor and two nominees of the State Government,
which shall prepare a panel of at least three names, in alphabetical order, from
which the Chancellor shall appoint the Vice- Chancellor, on the advice of the
Government. The Financial Commissioner and Principal Secretary to Government,
Haryana, Higher Education Department, shall be the convener of the Search
Committee.

(3) Theterms and conditions of the services of the Vice-Chancellor,
shall be determined by the Chancellor, on the advice of the Government.

{4) The Vice-Chancellor shall hold office for a term of three years
which may be renewed for not more than one term:

Provided that no person shall be appointed or continue in the office
of the Vice-Chancellor, if he has atiained the age of 68 years.

(5) If the office of the Vice-Chancelior becomes vacant due to death,
resignation or otherwise or if he is unable to perform his duties due to ill health or
any other cause, the Chancellor shall have the authority to designate an
administratorfacademician to perform the functions of the Vice-Chancelior untii

Officers of
Uiniversity
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- hanvellor
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the new Vice-Chancellor assumes his office or until the existing Vice-Chancelior
attends to the duties of his office, as the case may be.

(6) The Vice-Chancellor shall—

(a) ensure that the provisions of this Act, Statutes, Qrdinances and
Regulations are duly observed, and shall have all powers as are
necessary for that purpose;

(b) convene the meetings of the Goverming Council, the Executive
Council, the Academic Council and shall perform all other acts,
as may be necessary Lo give effect to the provisions of this Act;

(¢) preside over the meetings of the Governing Council in the
absence of the Chancellor,

(d) be the competent authority to appoint the teacher, librarian,
finance officer and other officers in consultation with the
Chancellor on the recommendations of the selection comumillee;

{e) be the competent authority to lake disciplinary action against
the above officers in accordance with the Regulations;

{f) haveall powers relating to the maintenance of proper discipline
in the Universily; and

(g) if,in hisopinion, any emergency has arisen which requires that
immediatz action be taken, he shall take such action, as he may
deem fit and shall report the same for confirmation in the next
meeting of the authority which | in the ordinary course, would
have dealt with the matter.

19. (1) The Registrar shall be appointed by the Chancelior on the advice
of the Government, in such manner, as may be prescribed by the Statutes. The
Registrar shall be ex-officio Secretary of all the authorities, committees and other
bodies of the University. He shall note and maintain the minutes of the meelings.

(2) The Registrar shall be the Principal adjutant of the Vice-
Chancetlor in all matters pertaining to the administration of the University.

20. Notwithstanding anything contained in this Act, the first Vice-
Chancellor and the first Registrar shall be appointed by the Chancellor on the
advice of the Government {or a period as deemed appropriate by the Government.

21. (1) ‘There shall be a head for each depariment in the University.

{2) The powers, functions, appointments and conditions of service
of the heads of the departments shall be as prescribed by the Statutes.

22. The manner of appointment and powers and duties of other officers of
the University shall be such, as may be prescribed by the Statutes.

23. A selection Committee for any appointment of teaching and non-
teaching staff shall be such, as prescribed under the Statutes.



HARYANA GOVT. GAZ. (EXTRA.), FEB. 24, 2012 503

(PHGN. 3, 1933 SAKA)

24, Subject to the provisions of this Act, the Statutes shall provide for all
or any of the following matters, namely: —

(a)

®

©)

(d)
(€)
ity

®
Y

{®

the constitution, powers and functions of the authorities and
other bodies of the University, as may be constituted from time
Lo time,

the constitution of the selection comunittees for appointment of
Professors, Associate Professors, Assistant Professors and non-
teaching staff, the classification, mode of appointment, powers
and duties of the teachers and the officers of the University
other than the Vice-Chancellor and the Registrar;

the conditions of the service including provision for
contributory provident fund or insurance scheme for the benefit
of the employees of the University;

the conferment of honorary degrees;
the establishment and abolition of Facuities and Departments;

the institution of fellowships, scholarships, studentships,
exhibitions, medals and prizes;

the maintenance of discipline among the students;

the delegation of powers vested in the authorities or officers of
the University; and

all other matters which by this Act, are to be or may be provided
for, by the Statutes.

25. The Statutes of the University shall be made by the Vice-Chancellor
with the approval of the Chancellor. They shall be placed before the Governing
Council at its first meeting, which may adopt them with or without modifications.

26. Subject io the provisions of this Act and the Statutes, the Ordinances
may provide for all or any of the following matters, namely:—

(a)

®

©)

(@

(€)

the admission of students to the University and their enrolment
as such;

the admission to the examinations, degrees and diplomas of the
University;

the conditions under which students shall be admitted o the

degree or diploma courses and to the examinations of the
University and the eligibility for such degrees and diplomas;

the fees Lo be charged for courses of study in the University and
for admission to the examinations, degrees and diplomas of the
University; and further to make progressively the fee structure
s0 flexible that the courses could become seif- financing to the
exient possible,

the conditions of the award of fellowships, studentships,
exhibitions, medals and prizes;

Statutes and
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() the conduct of examinations, including the terms of office and
manner of appointment and the duties of examining bodies,
examiners and moderators;

(g) the conditions of residence of students of the University; and

(h) all other matters which by this Act or the Statutes are to be made
or may be provided for by the Ordinances.

27. (1) The Ordinances shall be made, amended, repealed or added to
by the Executive Council:

Provided that no Ordinance shall be made—

(i) affecting the admission or enrolment of studenis or prescribing
examinations to be recognized as equivalent to the Universily
examinations; and

(1) affecting the conditions, mode of appointment or duties of
examiners or the conduct or standard of examination or any
courses of study, untess the draft of such an Ordinance has been
proposed by the Academic Council.

{2) The Executive Council may return to the Academic Council for
consideration, either in whole or in part, any draft proposed by the Academic
Council under sub-section (1) aleng with its suggestions:

Provided that the Executive Council shatl not amend the dratt proposed
by the Academic Council itself. It may, however, reject such draft when submitted
to it by the Academic Council for the second time.

(3) All Ordinances made by the Executive Council shall have effect
fromsuch date as it may direct and every Ordinance made shall be communicated,
as soon as may be, to the Chancetlor.

28. The authorities of the Universily shall make Regulations consistent
with this Act, the Statutes and the Ordinances—

{a) laying down the procedure to be observed at their meetings,

() providing for giving of notice to the members of such authority
of the dates of meetings and of the business to be considered at
meetings and for the keeping of a record of the proceedings of
the meetings; and

() for any other purpose, as may be deemed necessary by the
authority.

29. Notwithstanding anything contained in this Act, the University shall
not create any teaching and non-.teaching post or revise the pay scale of the
teaching and non- teaching employees without obtaining the prior approval of the
Govemment.

30. A minimum of 25% seats for admissions in the University shall be
reserved for students of the State of Haryana, One-fifth of the total seats reserved
for Haryana domicile shall be reserved for the wards of landowners whose land has
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been acquired under land acquisition policy of the Government for Rajiv Gandhi
Education City, Sonipat. Further, admission on these one-fifth seats shall be made
on the basis of merit in Common Law Admission Test (CLAT).

Reservation policy of the State Government, as amended from time to timé,
shall be applicable on Haryana domicite students.

31. The annual report of the University giving details of broad programmes,
policies and finances, amendments of Statutes and Ordinances made during the
year under report, shall be prepared under the directions of the Executive Council
and shall be submitted to the Governing Council on or after such date as may be
prescribed by the Statutes and the Govermning Council shall consider the report in
its annual meeting.

32. (1) The annual accounts and the balance-sheet of the University
shall be prepared under the directions of the Executive Council and shall once at
least every year and at intervals of not more than fifteen months be audited by the
Director, Local Audit, Haryana or any other auditor that may be appointed by the
Government. The annual accounts when audited shall be published in the Haryana
Govermnment Gazetie and a copy of the annual accounts along with the report of the
Director, Lacal Audit, Haryana or the auditor shall be submitted to the Governing
Council and the Chancellor along with the observations of the Executive Council.
Any observations made by the Chancellor on the annual accounts shall be brought
to the notice of the Governing Council and observations of the Governing Council,
if any, shall after being considered by the Executive Council, be submitted to the
Chancellor.

{2) The annual accounts and the balance sheet of the University shall
also be submitted to the Government at the time of its submission to the Chancellot.

CHAPTER - V
GENERAL

33. If not less than two-thirds of the members of the Academic Council
recommend that a honorary degree or academic distinction be conferred on any
person on the ground that he is, in their opinion, by reason of eminent attainment
of a position, fit and proper to receive such degree or academic distinction, the
Governing Council rmay, by a resolution, decide that the same be conferred on the
person recomimended.

34. (1) The Governing Council may, on the recommendation of the
Executive Council, withdraw any distinction, degree, diploma or privilege
conferred on, or granted to, any person, by a resolution passed by the majority of
total membership of the Governing Council and by a majority of not less than two-
third of the members of the Governing Council present and voting, at the meeting,
if such person has been convicted by a court of law for an offence, which in the
opinion of the Governing Council, involves moral turpitude or if he has been
guiity of gross misconduct.
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(2} No action under sub-section (1) shall be taken against any person
unless he has been given an opportunity to show cause against the actuion proposed
to be taken.

(3) A copy of the resolution passed by the Governing Council shall
be immediately sent to the person concemned.

(4) Any person aggrieved by the decision of the Goveming Council
may appeal to the Chancellor within thirty days from the date of receipt of such
resolution.

(5) The decision of the Chancellor in such appeal shatl be final.

35. (1) Notwithstanding anything contained in this Act or any other
State law, tor the time being in force, no person or institution, other than the
University, shall confer, grant or issue or hold himself or ftself out as entitled to
confer, grant or issue any degree, diploma or certificate in the specialized areas of
knowledge assigned to it within the territorial jurisdiction of the Untversity which
is identical with or is a colorable imitation of any degree, diploma or certificate
conferred, granted or issued by the Unjversity.

{2) Contravention of the provisions of sub-section (1) shall be a
cognizable offence punishable with imprisonment not exceeding three years or
with a fine not exceeding ten thousand rupees or with both.

(3y  Where an offence under this section has been committed by a
college or an institution, every person incharge of, and responsible to the college
or the institution for the conduct of its business at the time of the commission of
the offence, shall be deerned to be guilty of the offence and shall be liable to be
proceeded against as per law.

(4) Notwithstanding anything contained in sub-section (3), where
an offence made under this section has been committed by an institution and it is
proved that the offence has been committed with the consent or connivance of, or
that the commission of the offence is attributable to any neglect on the part of any
officer of the institution, such officer shalt also be deemed to be guilty of that
offence and shall be liable to be proceeded against and punished accordingly.

Explanation.- For the purpose of this section “institution” means any body
corparate and includes a firm or other association of individuals.

36. (1) The final authority responsible for muintenance of discipline
among the students of the University shall be the Vice-Chancellor. His directions
in that behalf shall be carried out by the heads of department, hostels and
institutions.

(2) The punishment of debarring a student from an examination or
rustication fromt the University shall be imposed by the Vice- Chancellor and the
decision taken by the Vice-Chancellor shall be considered by the Executive Council
in its next meeting:
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Provided that no such punishment shall be imposed without giving
the student concerned a reasonable opporiunity to show cause against the action
propased to be Laken against him.

37. The University shall be open to all persons irrespective of race, creed,
caste or class and no test or condition shall be imposed as to religion, faith, belief
or profession in admitting or appointing members, students, teachers, workers, or
in any other connection whatsocver and no benefaction shall be accepted which in
the opinion of the authorities of the Universily involves conditions or obligations
opposed 1o the spirit and objectives of this provision:

Provided that nothing contained in thiz secticn shall be deemed to

prevent the University from making any special provisions in respect of weaker
sections of the society and in particular Scheduled Castes and Scheduled Tribes.

38. Noactorproceeding of the Governing Council, the Executive Council
or any other authority or officer or body of the University shall be invalidated or
questioned on the ground merely of the existence of any vacancy or defect in the
constitution thereof.

39, No suit, prosecution or other legal proceedings shall Lie against the
Umiversity or any authonty or otficer or employee of the University for anything
which 15 done in good faith or intended to be done in pursuance of the provisions
of this Act, Statutes, Ordinances, Regulations made thereunder,

40. The provisions of this Act, Statutes, Ordirances and Regulations made
thereunder shall have effect notwithstanding anything inconsistent contained
therewith 1o any other State law or instrument having the force of law for the time
being in force.

41. If any difficulty anses as to the first constitulion or reconstitution of
any authority of the University after the commencement of this Act or otherwise in
giving ettect to the provisions of this Act, the Government may, by order, mike
such provistons not inconsistent with the provisions of this Acl, as may appear (o
it 1o be necessary or expedien! for removing the difficulty:

Provided that no such order shali be made afier the expiry of two years
from the date of the commencement of this Act.

42. Whenever the University recerves funds [rom any Governmient. the
University Grants Commission or other agencies sponsoring ascheme Lo be executed
by the Untversity, notwithstanding anything in this Act—

(1)  the amount received shall be kepl by the University separately
from the University fund and utilized only for the purpose of the
scheme ; and

{hy the staff required 1o execute the scheme shall be recruited in
accurdance with the terms and conditions stipulated by the
SpoRsOTIng arganization;
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Provided thtif the Lnyversily receives such grants fir creation
of posts 17em Unsvensity Grants Comimussion, the price approval
of the State Government shall be oblained.

Mode wf proof 43, Subject 1o the provisions contamed in the Indizn Evidence At 1872
of University (I of 1872), .« tn any other law for the time being 1n force. 1 copy of any recey™,
reeate application, notice, order, proceedings, resolutica of any zuthonty or commalice

of the University, or other documents in possession of the Unsversily, or any eotry
in any register duly maintained by the University, if certified by the Registrar,
shall be received as evidence of such receipt, applicaiion, notice, order, prosccedimys.
resofution, document or the ex;stence of entry in the register and shall be s mutted
as evidence of the matters and transactio s theretnt where the original therec
would. if produced, have been . dmissible L1 evidence.
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STATEMENT OF OBJECTS AND REASONS

There is a need for trained law personnel in academa, litigation. corporate
practice, Government and civil society. This demand, particularly, has risen
significantly over the last few years and it is expected that it would rise far more
cxponentially in the times to come. A clear long term vistot. on legal education in
Haryana with a continuing commitment to excellence needs to be the focus to cater
to the growing requirement of (rained legal professionals. Presently, there are 14
National Law Schools/Universities all over India which have earned a name and
recognition across the boundaries.

Further, with an aim on improvement in access to quality .wual education
and to develop a serious research tradition that is globally competitive and to give
rise to sustainable law training, it has been proposed to establish National Law
University, Haryana at Rajiv Gandhi Education City, Sonipat.

Further. the proposed National Law University. Haryana will raise ' o
standards of the legal education and produce legai professiopals v ho are
resourcefully competent, technically sound and socially relevant. This University
will be developed as a Centre of Excellence with objectives to organize advane ?
studies and research in all brunches of law, to disseivate legai qowlegre o |
legal processes, to laise with institutions of higher ieammyg and research o «
and abroad and further to award degrees, titles, diplomas et¢, 1in legal eduatic

Hence, this il
GEETA BHUKKAL
Education Minister, Haryana.
Chandigarh : SUMITKUMAR,

The 241h February, 2012 Secretary,
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MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 25 of the proposed Ml empowers the Vice Chancellor Lo frame
the Statutes with the approval of Chancellor. Clause 27 of the bill delegates
the power to the Executive Council 10 frame the Ordinance. Similarly, Clause
28 of tiw bill delegates the powers to the authorities of the University . muke
regulations to carry out the proposes of the Act. This delegation of power to
the authonties is of normal character. Hence, the memorandum regarding
delegated legislation as required under rule 126 of the Rules ot Procedure and
Conduct of Business in the Haryana Legislative Assembly s enclosed.
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